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CaJTRAL ADMmiSCRia'lVE tribunal^* JABAUPUR BaiCH^i JABALPUR

Oclqinal AQplication No> 843 of 2003

JabailpUTf this the 7th day of January,; 2004

lfc>n*ble Shci M,P, Singh,] Vice Chairman
Hon*ble Shci G, Shanthappa, Judicial Membec

Scat, Prem Verma, W/o. Shrl
Rajkumar varma. Aged about years.
Working a3 Assistant Foreman, P«V«
Section, Gun Carriage Factory,;
Jabalpur, R/o, 29l,i Raranath Campus,
Ncpio: TOim, Jabalpur, ••• Ajplicant

(Bv Advocate •» Shri Anand Singh on behalf of Snci, PankaJ
Dubey)

V e r s u s

1, Union of India,
Through i Secretary,
Ministry of DeEence Production,.
Mew Delhi,

2, Director General, Ordnance
Factory Board, 10-A, S,X, Bose
Road, KDlkata,

3, Secretary,; Ordnance Factory
Board,; 10-A, S.K, Bose Road,
Kblkata,

4, Director General, Quality
Assurance, Ministry of Defence,'
H&i Delhi,

5, General Manager,
Gun Carriage Eectory,
JabaJpur, ••• Respondents

order (Oral)

By M,P, Singh, Vice Chairman -

By filing this Original application the applicant has

sought direction to the respondents to correct the designa-

ti^ of the applicant from Chargeman Grade-I (Mechanical) to

Chargeman Grade-I (Metallurgical) and accordingly place her

in the Metallurgical pool, with all consequential benefits.

2, The brief facts of the case are that the applicant
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was c^pointed as Junior Ssientlflc Assistant Grade^It'

focm^ly luiown as I of A (D«G«I) Organisation vide letter

dated 11,11,1980. At that time the applicant was appointed

against the metallurgical pool as she was having the

qualification of M.Sc (Chonistry) , In 1984 the Ministry of

Defence has taken a policy decision to transf ̂  the stagV

interstage inspection responsibilities from DGI Organisation

to DGOP/OFB, Consequently, the services of the Officers of

Inspectorate of Armaments, G,C,F posts, Jabalpi^r, were

permanently transferred to Gun Carriage Factory, Jabalpur,

On transfer of her service the applicant was redesignated as

Chargeman Grade->II, Thereafter she was promoted as Chargeman

Grade-I in the Gun Carriage Factory, Jabalpur vide order

dated 19,06,1992, While promoting the applicant the respon

dents have reverted he: name in Mechanical Groi;p and prcmotei^

her on the basis of her seniority in Mechanical Group,

instead of Metallurgical Group, In this connection she ha?

given a representation to the respondents for the allied

discrimination as one Shri B,K, Jain who originally belongs

to Electrical Pool, was erroneously placed in the Mechanical

Group and was promoted to the post of Chargeman Grad^Il

alongwith the applicant vide Anneecure Af-4* She has given

representation on 15th July, 1999 (Annexuce iW-S), Till

now the respondents have not taken any decision on h^

representation and aggrieved by this, she has filed this

Original application claiming the aforesaid reliefs,

3, Heard the learned counsel for the ̂ plicant,

4, In the circumstances, we deem it appropriate to dispose

of this Original ipplicaticm at the admission stage itself

even without Issuing notices to the respondents, by direotlng
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them to first decide the representation of the applicant

dated 15th July^^; 1999 (ioinepcure A^5), by parsing a detailed^

reasoned and speaJcLng order within a period of four months

from the date of receipt of copy of this ord^.

5* icccrdingly^; the Original ipplication stands dii^osed

of at the admission stage itself*

—■

(M*P * Singh)
Vice Chairman

(gJ Shanthcppa)
Judicial Heoaber
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